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THE MONOPOLIES AND RESTRICTIVE TRADE
PRACTICES ACT, 1969

No. 54 or 1969

[27th December, 1969)

An Act to provide that the operation .of the economic system does
not result in the concentration of economic power to the
common detriment, for the control of monopolies, for the .
prohibition of monopolistic and yestrictive trade practices and
for matters connected therewith or incidental thereto.

BE it enacted by Parliament in the Twentieth Year of the
Republic of India as follows:—

CHAPTER 1

PRELIMINARY

L. (1) This Act may be called the Monopolies and Restrictive Short
~Trade Practices Act, 1969, title, ex-
tent and
com-
mence-
ment.

(2) It extends to the whole of India except the State of Jammu
and Kashmir.

(3) It shall come into force on such date as the Central Govern-
ment may, by notification in the Official Gazette, appoint,

2. In this Act, unless the context otherwise requires,— Definitions. -

(a) “agreement” includes any arrangement or understand-

ing, whether or not it is intended that such agreement shall be
enforceable (apart from any provision of this Act) by legal
proceedings; -

(b) “Commission” means the Monopoliés and Restrictive
Trade Practices Commission established under section 5;

(¢) “Director” means the Director of Investigation ap-
pointed under section 8;

(d) “dorninant undertaking” means an undertaking which
either by itself or alohg with inter-connected undertakings,—-

(i) produces, supplies, distributes or otherwise controls
not less than one-third of the total goods of any description
that are produced, supplied or distributed in India or any k|
substantial part thereof, or

1, I-6-1970; vide No. S.0. 1981 dated 30th May, 1970, Gazetteof India 570, Extra-
erdinary, Pt, II, Sec. 3 (ii) p. 833.
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(u) provides or otherw1se“controls not less than one-third of

any services that are renderéd-' in India or anj7 substantial part
thereof:

Provided that for the, purposes of this clause, “the goods produced
by an undertaking which does not employ—

(a) more than fifty workers on any day of the relevant year,
and in any part of which a manufacturing process is being carried
on with the aid of power or is ordir_larily so carried on, or

{b) more than one hundred workers on any day of the relevant
year, and in any part of which a manufacturing procesg is being

carried on without the aid of power or is ordmarlly so carried

on,

shall not be taken into account.

Explanation I..—Where not less than one-third of the produc-
tion, supply, distribution or control of any goods or the provision
or control of any service is shared by inter-connected undertak-

ings, each such undertaking shall be deemed, for the purposes of
this Act, to be a dommant undertaking.

Explanation II.—Wnere any goods of any description are the
subject of different forms of production, supply, distribution or
_control, every reference in this Act to such goods shall be cons-
trued as reference to any of those forms of production, supply,
distribution or control, whether taken separately or together or

 in guch groups as may be prescribed.

Explanation III.—Any undertaking which, either by itself or
along with inter-connected undertakings, produces, supplies, distri-
butes or controls one-third of any goods or provides or controls
one-third of any services according to any of the following criteria,
namely, value, cost, price, quantity or capacity, of the goods or
services or the number of workers employed for the production
supply, distribution or control of such goods or for the rendering
of such services, shall be deemed to be a dominant undertaking.

Explanation IV.—In determinin_gggihe' question as to whether
an undertaking is or is not a domin: mt undertaking, regard ‘shall
be had to—

, ' (i) the lowest production made, or services rendered, by
" the undertaking concerned during the relevant year, and

; b 4
(i) the figures published by the Centiral Government with
regard to the total production made or services rendered in
Tndia or any substantial part thereof during the relevant year.
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o . Explanation V..LF‘o'f:thel ;iourb()s‘é‘s: of Explanation v, I
production includes supply, distribution or control ef
goods. - : '

Explanation VI--For the purposes of this clause, “rele-
vant year” means any one year out of the three calendar

years immediately preceding the preceding calendar year in
which the question whether an undertaking is or is not a

dominant undertaking is determined.

(e) “goods” includes goods produced in India, and, in rela-
tion to any goods supplied, distributed or controlled in India,
also includes goods imported into India;

(f) “India” means, for the purposes of this Act, the territo-

| ries to which this Act extends;

means two or moreg

(g) “inter-connected undertakings”
in any

undertakings which are inter-connected with each other
of the fellowing manner, namely:-—
(i) if one owns or controls the other,

(it) where the undertakings are owned by firms, if such
firms have one or more common partners, ;
/
ings are owned by bodies cor-

(#33) where the undertak
porate,— :
(a) if one manages the other, or

(b) if one is a subsidiary of the other, or

(¢) if they are under the same .management swith-- ( J, X x x i'

. in the mess
2of1966w 4956, or
(d) if one exercises control over the other in any

other manner,

(iv) where one undertaking is owned by a bodycorpp-
vate and the other is owned by a firm, if one or more part-

ners of the firm,— |
| (a) hold, directly or indirectly, not less than fifty
per cent. of the shares, whether preference or equity,

of the body corporate, or
(b) exercise control, directly or indirectly, whether

as director or otherwise, over the body corporate,

- wned by a body corporate and the other ;

(v) if one is © : 1d
is owned by a firm having bodies corporate as its partners,
' X te are under the same management

it such bodies corpora .
e-said-seetion-319,

"f X % x}%ﬁ%m@anmgﬂf%h
| (vi) it the undertakings are owned or controlled by the

game person or group of persons, |

Y a@;zz;_d Loy fut 41 9 1974, 5. 43 (swef. 1222 1976)s
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(vit) if one 15 connected with the other oither dlrwly or
through any number of undertakings which; are inter-connect-
ed undertakings within "the meaning of one er more ef the
foregoing sub-clauses.

P - M e
s PA

INustration

Undertaking B is inter-connected with undertaking A and
undertaking C is inter-connected with undertaking B. Under-
taking C is inter-connected with undertaking A; if undertaking
D is inter-connected with undertaking C, undertakmg D wili be
inter-connected with undertaking B and consequently with un-
dertaking A; and so on.

Explanation—For the purpose of clause (g), two er mere
undertakings shall be deemed to be inter-connected,—

'(a) if one or more undertakings which are intér-con-
nected undertakings [as defined in clausé (g)] jointly or
severally, own, manage or control the other,

(b) if one or more individuals together with their rela-
tives, or firms in which such individuals or their relatives
are partners, jointly or severally, own, manage or control
the other, -

- (c) if inter-connected undertakings referred to in sub-
clause (a) and persons, relatives or firms referred to in sub-
clause (b), jointly or severally, own, manage or control the
other;

(k) “member” meang a member of the Commission;

(i) “monopolistic trade practice” means a trade practice
which has, or is likely to have, the effect of,— ' '

(%) maintaining prices at an unreasongble' 1eVe1 by
limiting, reducing or otherwise controlling- the production,
supply or distribution of goods of any description or the sup-
ply of any services or in any other manner,

(i1) unreasonably preventing or lessening competitiorn in
the production, supply or distribution of any goods or in. the
supply of any services,

(i11) limiting technical development or capital investment’

to the commmon detriment or allowing the quality of any goods

- produced, supplied or distriblited, or any service rendered, in
Indla to ‘deteriorate;.

9\/\4 «5744/8‘9/ 7’/779 S. es(w-f/z /775)

1
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Gy -“monopolisti‘é undertaking” means-—
{{} a dominant undertaking which, or
(it) an undertaking which, together with not mere
than two other independent undertakings,— '
(a) produces, supplies, distributes or otherwise con- .
trols not less than one-half of the total goods of any
Cescription that are produced, supplied or distributed in
India or any substantial part thereof, or
(b) provides or otherwise controls not less than
one-half of the services that are rendered in India or any
substantial part thereof:

Provided that for the purposes of this clause, the goods
produced by an undertaking which does not employ—

(A) motre than fifty workers on any day of the relevant
year, and in any part of which -a manufacturing process is
being carried on with the aid of power or is ordinarily so
carried on, or

{B) more than one hundred workers on any day of the
relevant year, and in any part of which a manufacturing
process is being carried on without the aid of power or is
ordinarily so carried on, :

shall not be taken into account.

' -Explanation I. —Any undertaking which, either by 1tself or
' along with not more than two other independent undertakings,
produces, supplies, distributes or controls one-half of any goods

or provides or controls one-half of any services according 1o

any one of the following criteria, namely, value, cost, price, quan-
tity or capacity, of the goods or services or the number of work-

ers employed for the production, supply, distribution or control ’
of such goods or for the rendering of such services, shall be dee‘n-

ed to be a monopolistic undertaking.

_ Ea:planatwn II—In determining the question as to whether
an undertaking is or is not a monopolistic undertaking, regard
shall be had to—

(i) the lowest production made, or services rendered by
the undertaking concerned during the relevant year, and

(#) the figures published by the Central Government
with regard to the total production made or services
rendered in India or any substantial part thereof during the

relevant year.

Explanation III—For the purposes of Explanation II, pro-
duction includes supply, distribution or control of goods.
Explanation IV.—For the purposes of this clause, “relevant
- year” means any one year out of the three calendar years imme-
diately preceding the preceding calendar year in which the ques-
tion whether an undertaking is or is not a monopolistic under-
taking is determined.
(k) “prescribed” means prescribed by rules made under
this Act: ‘ C

~
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(1) “price”, in relation to the sale of any goods or to the
performance of any services, includes every valuable considera-
tion, whether direct or indirect, and includes any consideration
which in effect relates to the sale of any goods or to the per-
formance of any services although ostensibly relating to any
other matter or thing; .

(m) “register” meang the register kept by the Registrap
uider section 36; o

(n) “Registrar” means the Regisirar of Resfrictive Trade
Agreements appointed under section .34, and includes every
Additional, Joint, Deputy or Assistant Registrar appointed
under that section;

(o) “restrictive. trade practice” means a trade practice
which has, or may have, the effect of preventing, distorting or
restricting competition in any manner and in particular,—

(1) which tends to obstruct the flow of éapital or re-
_sources into the stream of production, or

(i) which tends to bring about manipulation of prices,
or conditions of delivery or to affect the flow of supplies in
the market relating to goods or services in such manner
as to impose on the consumers unjustified costs or restric-
tions;

(p) “retailer”, in relation to the sale of any goods, includes
every person, other than a wholesaler, who sells the goods to
any other person; and in respect of the sale of goods by a
wholesaler, to any person for any purpose .other than re-sale,
includes that wholesaler;

(q) “scheme of finance” means a scheme indicating the
sources from which, and the terms and conditions on which,
finances are proposed to be obtained by an undertaking;

(r) “service” means service of any description which is
made available to potential users and includes the provision of
facilities in connection with banking, insurance, transport, sup-

ply off electrical or other energy, board or lodging or both,

entertainment, amusement or the purveying of news or other
information, but does not include the rendering of any service -
free of charge or under a confract of personal service;

(s) “trade” means any trade, business, industry, profession or
occupation relating to the production, supply, distribution or
_control of goods and includes the provision of any services;

(t) “trade association” means a bhody of persons (whether
jacorporated or not) which is formed for the purpose of further-




oF 1969] Monopolzes and Restrictive Trade Practices

: ing the trade interests of its members or of persons represented
by its members;

(u) “trade practice” means any practice relatmg to the car-
rying on of any trade, and includes—

(i) anything done by any person which controls or
affects the price charged by, or the method of trading of, any
trader or any class of traders,

(i) a single or 1solatLd actlon of any person in relation
to any {rade;

(v) “undertaking” means an undertaking which is engaged
in the production, supply, distribution or control of goods of any
description or the provision of service of any kind;

(w) “value of assets”, in relation to an undertaking, means

- the value of its assets as shown in its books of account, after
making provision for depreciation or for renewals, or diminu-
tion in value;

(x) “wholesaler” in relation to the sale of any goods, means
a person who sells the goods to any person for the purpose of

re-gale; l
_ (y) words and expressions used but not defined in this Act
1 of 1956, and defined in the Companies Act, 1956, have the meanings

respectively assigned to them in that Act.
3. Unless the Central Government, by notification in the OfﬁC1a1 Act not te

Gazette, otherwise directs, this Act shall not apply to— ‘ggﬁlaxmm
(@) any undertaking owned or controlled by a Government €3ses.
company, ,
, (b) any wundertaking owned or controlled by the Govern-
ment,

(c) any undertaking owned or controlled by a'corporation'

_ (not being a company) established by or under any Central,

Provincial or State Act, '

-(d) any trade union or other association of workmen or em-
ployees formed for their own reasonable protectlon as such work-
men or employees, !

(e) any undertaking engaged in an industry, the manage-
ment of which has been taken over by any person or body of
'persons in pursuance of any authorisation made by the Centrai
Governmeent under any law for the time being in force.

4. (1) Save as otherwise provided in sub-section (2) or elsewhere ﬁﬁﬁ“ﬁi'
in this Act, the provisions of this Act shall be in addition to, and other jaws
not in derogation of, any other law for the time being in force. not barred.

(2) Notwithstanding anything contained in section 3 or elsewhere
in this Act, so much of the provisions of this Act, as relate to matters
in respect of which specific provisions exist in the—

20f 1934, (1) Reserve Bank of India Act, 1934, or the Banking Regula-
10 of 1949, tion Act, 1949, or

23 of 1955. (i) State Bank of India Act, 1955, or the State Bank of
38 of 1959, India (Subsidiary Banks) Act, 1959, or

4ot 1038, (%) Insurance Act, 1938,

shall not apply to a banking company, the State Bank of Indla or a
subsidiary bank, as defined in the State Bank of India (Subsidiary
38 of 1959, Banks) Act, 1959, or an insurer, as the case may be.
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CHAPTER 11

Moxorories ANp RESTRICTIVE TRADE PracTICES COMMISSION

5. (1) For the purposes of this Act, the Central Government
shall establish, by notification in the Official Gazette, a commission
to be known as the Monopolies and Restrictive Trade Practices Com-

mission which shall consist of a Chairman and not less than two

and not more than elght other members, to be appointed by the
Central Government, -

(2) The Chairman of the Commission shall be a person who is, or
has been or is qualified to be, a Judge of the Supreme Court or of a
High Court and the members thereof shall be persons of ability,
integrity and standing who have adequate knowledge or experience
of, or have shown capacity in dealing with, problemis relating to
economics, law, commerce, accountancy, industry, public affairs or
administration.

(3) Before appointing any person as a member of the Commiis.

sion, the Central Government shall satisfy itself that the person does

not, and will not, have, any such financial or other interest as is
likely to affect prejudicially his functions as such member,

6. (1) Every member shall hold office for such period, not exceed-
ing five years, as may be specified by the Central Government in the
notification made under sub-section (1) of section 5, but shall be
eligible for re-appointment:

Provided that no member shall hold office as such: for a total
period, exceeding ten years, or after he has attained the age of sixty-

five years, whichever is earlier.

(2) Notwithstanding anything contained in sub-section (I), a

member may-—

(a) by writing under his hand and addressed to tha Central
Government resign his office at any time;

(b) be removed from his office in accordance with the pro-
visions of section T.

(3) A casual vacancy caused by the resignation or removal of the
Chairman or any other member of the Commigsion under sub-sectwu
(2) or otherwise shall be filled by fresh appointment.

(4) No act or proceeding of the Commission shall be invalid by
reason only of the existence of any vacancy among its members or
any defect in the constitution thereof.

(5) The Chairman of the Commission and other members ghall
receive such remuneration and other allowances and shall be govern-

- ed by such conditions of service as may be prescribed:

Provided that the remuneration of the Chairman or any other

mermber shall not be varied to his disadvantage after his appeint- _

ment . : _ )

t
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(6) In the case of a difference of opinion among the membersg of
the Commission, the opinion of the majority shall prevail and the
opinion or orders of the Commission shall be expressed in terms of
the views of the majority. -

(7) The Chairman of the Commission and every member shall,
before entering upon h1s office, make and subscribe to an oath of
office and of secrecy in such form, in such manner and before such
authority as may be prescribed.

(8) Ahy member ceasing to hold office as such shall not hold any
appointment in, or be connected with the management or adminis-
tration of, any industry or undertaking to which this Act applies for
a period of five years trom the date on which he ceases to hold such
office,

7. (1) The Central Government may remove from office any Removal

member, who-— « of mem-
- N bers from

(a) has been adjudged an insolvent, or office in

; , . . s o certain

(b) has been convicted of an offence which, in the opinion j..m.

of the Central Government, involves moral turpitude, or stances.

(¢) has become physically or mentally mcanable ‘of achng
as such member, or :

(d) “has acquired such financial or other interest as is likely
to affect prejudicially his functions as a member, or '

(e) has so abused his position as to render his coniinuance
in office prejudicial to the public interest. '

(2) Notwithstanding anything contained in sub-section (I), no

member shall be removed from his office on the ground specified in

~ clause (d) or clause (e) of that sub-seciion unless the Supreme

Court, on a reference being made to it in this behalf by the Centyal

Government, has, on an inquiry held by it in accordance with such

i . procedure as it may specify in this behalf, reporied that the mem-
' ber oughi, on such grounda, to be removed.

8. The Central Government may, in consultation with the Com- Appoint-
mission, appoint a Director of Investigation for making investiga- ment of
tions for the purposes of this Act and may, in addition, make provi- Director

. . and ‘staff
sion with respect to the number of members of the staff of the Com- g¢ the
mission and their conditions of service: Commis-

sion,

-Provided that the conditions of service of the Director or any
member of the staff of the Commission shall not be varied to his
disadvantage after his appointment. :

9. The salaries and allowances payable to the members and the Saiaries,
administrative expenses, including salaries, allowances and pensions, €tc., tobe
payable to or in respect of officers and other employees of the Com.- defrayed

mission, shall be defrayed out of the Consolidated Fund of India. gregop.

sc_;lidated
Fund of

) Indig,

£0 Law—36,
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process in tion to be made by the Director, in such manner as it may direct, for

qertain the purpose of satisfying itself that the complaint requires to be in-
cases. quired into.

Powers of 12.. (1) The Commission shall, for the purposes of any -inquiry
thse Com-

o under this Act have the same powers as are vested in a Civil Court
ISEON ynder the Code of Civil Procedure, 1908, while trying a suit, in Tes-
pect of the following matters, namely:—

266 - Monopolzes dnd. Restrictive Trade Practices [a¢r 54 -
JURISDICTION, POWERS AND PROCEDURE OF THE COMMISSION
iblquhﬂ _ 19. The Commission may inquire into—
nte . '
monopoe- (a) any restrictive trade practice—

. latic or . R
rastrictive (i) upon receiving a complaint of facts Which constitiute
trade such practice from any trade or consumers’ association hav- -
%;’égggf : ing & membership of not less than twenty-five persons or
ndssion, from twenty-five or more consumers, or -

(ii) upon a reference made to it by the Central Govern-
ment or a State Government, or

(i11) upon an appl'i_cation made to it by the Registrar,
or . N o

(v) upon its own knowledge or- information;

(b) any monopolistic trade practice, upon a reference made
to it by the Central Government or upon its own knowledge or
information.

fnvesti- 11. In respect of any restrictive trade practice of which com-
gationby. - plaint i{s made under sub-clause (i) of clause (a) of section 10, the
Ig:f-::;or Commission shall, before issuing any process requiring the attend-
ssusof . ance of the person complained against, cause a preliminary investiga-

5 of 1008,

(a) the summoning and enforcing the attendance of any '

witness and examining him on oath;

(b) the discovery and production of any document or other '

raaterial object producible as evidence;

(). the reception of evidence on affidavits;

(d) the requisitioning of any public record from any court.

or office;

(e) the issuing of any commission for the examination of
witnesses.

(2) Any proceeding before the Commission shall be deemed to

be a judicial proceeding within the meaning of sections 193 and 228 s

of the Indian Penal Code, and the Commission shall be deemed fo 45 of 1860,

_be a civil court for the purposes of section 195 and Chapter XXXV
of the Code of Criminal Procedure, 1898,

(3) The Commisgion ghall have power to require any person—

(a) to produce before, and allow to be examined and kept
by, an officer of the Commission specified in this behalf, such

3 of 1808.

becks, aceounts or ether documents in the custody or under the..



“-kf)&

Vep Ll G o
. P . "1._ _“\‘/_Z"'/i‘\.’ -;L;‘;' Ny b u'%‘ CI(}DE
or 1988] Monopolies and Restrictive Trade Practices - }%7 >

control of the person so required as may be specified or des-
cribed in the requisition, being documents relating to any trade
practice, the examination of which may be required for the
purposes of this Act; and

(b) to furnish to an officer so specified such information as

" respects the trade practice as may be required for the purposes

of this Act or such other information as may be in his possession
in relation to the trade carried on by any other person.

(4) For the purpose of enforcing the attendance of witnesses the
local limits of the Commission’s jurisdiction shall be the limits of
the territory of India,

13. (1) In making any order under this Act, the Commission may Or'dera. of
make such provisions not inconsistent with this Act, as it may think Cf’mm“‘
necessary or desirable for the proper execution of the order and any :mn may

. . ) e subject
_person who commits a breach of or fails to comply with any obli- 1o condi-
- gation imposed on him by any such provision shall be deemed to be tons, ete.

guilty of an offence under this Act.

(2) Any order made by the Commission may be amended or
revoked at any time in the manner in which it was made.

(3) An order made by the Commission may be general in its ap-
plication or may be limited to any particular class of traders or a par-
ticular clasg of trade practme or a particular trade practice or a parti-
eular locality.

‘ ' 14 Where any practice substantially falls within monopolistic or Qrders
restrictive trade practice, or ‘both, relating to the production, supply, wheze

- distribution or control of goods of any deséription or the provision of Partycen-
any services and any party to such practice does not carry on busi- Siiief'ot
ness in India, an order may be made under this Act with respect t4 carry on

that part of the practices wh1ch is carried on in India.. business
in India.

18, No order made under this Act with respect to any monopolis- Restriction

-tle or restrictive trade practice shall operate so as to restrict— of applica-
tion of
(a) the right of any person to restrain any infringement of ordersin
a patent granted in India, or cartaln
casesg, -

(b) any person as to the condition which he attaches to a
licence to do anything, the doing of which but for the licence
would be an infringement of a patent granted in India, or

(c) the right of any person to export goods from India, to
the extent to which the monopolistic or restrictive trade prac-
tice relates exclusively to the production, supply, distribution
or control of goods for such export.

16. (1) The central office of the Commission shall be in Delli but S8ittings
~ the Commission may sit at such places in India and at such times as ‘gog‘;iS~
may bBe most convenient for the exercise of its powers or functions sion,

‘under this Act. - ) .
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(2) The powers or functions of the Commission may be exercised
er discharged by Benches formed by ths Chairman of the Commis-
sion from among the members.

-ieaginign 1. (I) Subject to the provisions of sub-section (2), the hearing
public of proceedings before the Commission shall be in public.
excent in o o ' ) :
special (Z) Where the Commission is satisfied that it is desirable to do
?ltl”wm' so by reason of the confidential nature of any offence or matter or
#1ances: for any other reason, the Commission may—
(¢) hear the proceeding or any part thereof in private;
:, (b) give directions as to the persons ‘who may be present
thereat;
{c) pr_ohibit or restrict the publication of evidence given
before the Commission (whether in public or in private) or of
matters contained in documents filed before the Commission.
' ' ffr c::heedure 18. (1) Subject to the provisions of this Act, the Commission
5 Commis. Shall have power to regulate— '
sian,
{a) the procedure and conduct of its business;
(b) the procedure of Benches of the Commission;
(¢) the delegation to one or more members of such powers
or functions as the Commission may specify.

! {2) In particular, and without prejudice to the generality of the
foregoing provisions, the powers of the Commission shall include
the power to determine the extent to which persons interested .oy
claiming to be interested in the subject-matter of any proceeding
before it are allowed to be present or to be heard, either by them-
‘selves or by their representatives or to cross-examine witnesses or
otherwise to take part in the proceeding,

Orders of 19. The Commission shall cause an authenticated copy of every
the Com- o s s i . .
mission order made by it in respect of a restrictive trade practice to be for-
to be warded to the Registrar who shall have it recorded in such manner
noted as may be prescribed.
in the .
register.
CHAPTER III
CONCENTRATION OF ECONOMIC POWER

Part A ;

Under- 20. This Part shall apply to— R

} takings to ) _ o

which (a) an undertaking if the total value of— A '

this Part s ’ S e
spplies, (1) its own assets, or

(#) its own assets together with the assets of its inter-
connected undertaking.-
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is not less than twenty crozes of Tupees;
(b) a dominant undertaking—

@) where it is a single undertaking, the value of its
~ assets, or

(i1) where it consists of more than one undertaking, the

“O.&JF

sum-total of the value of the assets of all the inter-connected

undertakings constituting the dominant undertaking,
is not less than one crore of rupees.

Explanation-—The value referred to in this section shall be,—f—

(1) in the case of an undertaking referred to in clause
(a) or clause (b), as the case may be, the value of its assets
on the last day of its financial year which closes during the
calendar year immediately preceding the calendar year in
which the question arises as to whether this Part does or
does not apply to such undertaking; and

(i1) in the case of an inter-connected undertaking, the
value of its assets on the last day of its financial year which
closes during the calendar year immediately preceding the
calendar year in which the question arises as fo whether
this Part does or does not apply to the undertaking referred
to in claqu () or clause (b).

21. (1) Subject to the provisions of section 23, where an under-
taking to which this Part aoplies proposes to substantially expand
{ts activities by the issue of fresh capital or by the installation of
new machinery or other equipment or in any other manner, it shalj,
before taking any action to give effect to the proposal for such ex-
pansion, give to the Central Government notice, in the prescrib-
ed form, of its intention to make such expansion, stating therein
the scheme of finance with regard to the proposed expansion, whe-
ther it is connected with anv other undertaking or undertakings
and if so, giving particulars relating to all the inter-connected under-
takings and such other information as may be prescribed.

(2) Notwithstanding 'anyth'ing contained in anv other law for
the time heing in force no undertaking shall give effect to any pro-
posal for its substantial expansion unless such proposal has heen
approved by the Central Government. ' '

‘Explanation—-For the purpose of this section,' an undertaking
shall be deemed to expand substantially if, after such expansion—

(a) in the case of an undertaking to which clause (@) of
section 20 applies,~

(i) the value of its assets, before the expansion, would
result in an increase by not less than twenty-five per cent.
of such value, or

(#) the production, supply or distribution of any goods
or the provision of any services by it before the expansion,

Expan-
sion of
under-

takings,
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would result in an increass by not less than twenty-five per
cent. of the goods produced, supplied, distributed or control-
led, or services provided, by it;

(b) in the case of an undertaking to which clause (b) of
section 20 applies, the production, supply, distribution or con-
trol of any goods or the provision of any services by it would
result in an increase by not less than twenty-five per cent. of
the goods produced, supplied, distributed or controlled, or servi-
ces provided, by it before the expansion.

(3) (o) The Central Government may call upon the undertaking
concerned to satisfy it that the proposed expansion or the scheme of
finance with regard to such expansion is not likely to lead to the con-
centration of economic power to the common detriment or is not
likely to be prejudicial to the public interest in any other manner

“and thereupon the Central Government may, if it is satisfied that it

is expedient in the public interest so to do, by order accord approval
to the proposal for such expansion.

~ (b) If the Central Government is of opinion that no such order
as is referred to in clause (a) can be made without a further inquiry,
it may refer the application to the Commission for an inquiry and

the Commission may, after such hearing as it thinks fit, report to the

Central Government its opinion thereon.
" (¢) Upon receipt of the report of the Cotnmissicm, the Central

Government may pass such orders with regard to the proposal for
the expansion of the undertaking as it may think fit.

(d) No séhemé of ahy expansion approved by the Cehtral Gov-

‘ernment and no scheme of finance with regard to such expansion

shall be modified except with the previous approval of the Central
Government.

{4) Nothing in this section shall apply to any industrial under-
taking (which is not a dominant undertaking) to which section 13
of the Tndustries (Development and Regulation) Act, 1951, applies,
in so far as the expansion relates to production of the same or simi-
lar type of goods.

22. (I) No person or authority, other than Government,
shall, after the commencement of this Act, establish any new under-
taking which. when established, would become an inter-connected
undertaking of an undertaking to which clause (¢) of section 20
applies, except under, and in accordance with, the previous permis-
gion of the Central Government.

Y "o e Bt o N Y]

() Any person or authority Intending to establish a new under-
taking referred to in sub-section (1) shall, before taking any action
for the. estahlishment of such undertaking, make an application to
the Central Government in the prescribed form for that Govern-
ment’s approval to the provosal of establishing any undertaking and
shall set out ir such application information with regard to the

65 of 185!
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inter-connection, if any, of the new undertaking (which is intended, e
to be established) with every other undertaking, the scheme of
finance for the establishment of the new undertaking and such other

information as may be prescribed.

(3) (@) The Central Government may call upon the person or
authority to satisfy it that the proposal to establish a new undertak-
ing or the scheme of finance with regard to such proposal is not
likely to lead to the concentration of economie power to the com-
mon detriment or is not likely to be prejudicial to the public interest
in any other manner and thereupon the Central Government may, if
it is satisfied that it is expedient in the public interest so to do, by
order accord approval to the proposal.

(b) If the Central Government is of opinion that no such approv-
al as is referred to in clause (a) can be made without further in-
quiry, it may refer the application to the Commission for an in-
quiry and the Commission may, after such hearing as it thinks fit,
report to the Central Government its opinion thereon.,

(¢) Upon receipt of the report of the Commission, the Central
Government may pass such orders with regard to the proposal for
the establishment of a new undertaking as it may think fit.

(d) No scheme of finance on the strength of which the establish-
ment of a new undertaking has been approved by the Central
Government shall be modified except with the previous approval of
that Government.

23. (1) Notwithstanding anything contained in any other law for Merger,
the time being in force,— amalga-
. mation
(a) no scheme of merger or amalgamation of an undertak- ::g. %ake
ing to which this Part applies with any other undertaking, )

(b) no scheme of merger or amalgaination of two or more
undertakings which would have the effect of bringing into exis-
tence an undertaking to which clause (a) or clause (b) of sec-
tion 20 would apply,

shall be sanctioned by any Court or be recognised for any purpose sr
be given effect to unless the scheme for such merger or amalgamation
has been approved by the Central Government under this Act.

- (2) If any undertaking to which this Part applies frames a
scheme of merger or amalgamation with any other undertaking, or
a scheme of merger or amalgamation is proposed between two or more
undertakings, and, if as a result of such merger or amalgamation,
an undertaking would come into existence to which clause (a) or
clause (b) of section 20 would apply, it shall, before taking any
action to give effect to the proposed scheme, make an application to
the Central Government in the prescribed form with a copy of the
scheme annexed thereto, for the approval of the scheme.

{3) Nothing in sub-section (1) or sub-section (2) shall apply fo
the scheme of merger or amalgamation of such inter-connected
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under tak.ngs as are not dominant undertakmgs and as produce the
same goods.

(4) 1f an undertaking to which this Part applies prbposes, to
acquire by purchase, take over or otherwise the whole or part of an
undertaking which will or may result either-—

(a) in the creation of an tmdertakmg to which this Part
would apply; or

{0} in the underiaking becoming an inier-connected under-
taking of an undertaking to which this Part applies,

it shall, hefore giving any etfect to its proposals, make an application
in writing 1o the Central Government in the prescribed form of itg
intention to make such acquisition, stating therein information re-
garding its inter-connection with other undertakings, the scheme of
ninance with regard to the proposed acquisition and such other infor-
mation ag may be prascribed. '

(5) No proposal referred to in sub-section (4) which has been
approved by the Cenfral Government and no scheme of finance with
regard to such proposal shall be modified except with the previous
approval of the Central Government.

(6) On receipt of an application under sub-section (2) or sub-
section (4}, the Central Government may, if it thinks fit, refer the
matter to the Commission for an inquiry and the Commission may,
after such hearing as it thinks fit, report to the Central Government
its opinion thereon.

{7) On receipt of the Commission’s report ‘the Central Govern-
ment may pass such orders as it may think fit.

{8) Notwithstanding anything contained in any other law for the
time being in force, no proposal to acquire by purchase, take over or
otherwise of an undertaking to which this Part applies shall be

given effect to unless the Central Government has made an order A

according its approval to the proposal.

(9) Nothing in sub-section (4) shall apply to the acquisition by
an undertaking, which is not a dominant undertaking, of another un-
dertaking which is not also a dominant undertaking, if both such
undertakings produce the same goods:

Provided that nothing in this sub-section shall apply if as a result
of such acquisition an undertaking comes into existence to which

~clause (a) or clause (b) of section 20 would apply.

Mergerz,
amalga-
mation or
take over

in contra-
! vention of

section 23.

24. Where any merger, amalgamation or take over is being, or
has been, effected in contravention of the provisions of section 23,
the Central Government may, after such consultation with the Com-.
mission as it may consider necessary, direct, without prejudice - to
any penalty which may be imposed under this Act for such con.
travention, the undertaking concerned to cease and desist from guch
contravention, to divest itself of the stock or other share capital or
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assets so acquired and to carry out such further directions as the
Central Government may, in all the circumstances of the case, issue.

25. (1) Notwithstanding anything to the contrary contained in
any other law for the time being in force, no person, who is a director
of an undertaking to which this Part applies, shall be appointed,
after the commencement of this Act, as a director of any other under-
taking except with the prior approval of the Central Government
and any appointment contrary to the provisions of this section shall
be void:

Provided that the approval of the Central Government shall not
be necessary to the appointment of a person as a director of an
undertaking unless he holds such office in more than ten inter-
connected undertakings.

Directors
of under-
takings
not to be
appointed
directors’
of other:
under-
takings.

(2) Notwithstanding anything contained in sub-section (1), no 3

act done by a person'as a director shall be invalid merely on the

ground that his appointment was void by reason of this section or

of any provision of this Part:

Provided that nothing in this section shall be deemed to give

| validity to any act done by a director after his appointment has

been shown to the undertaking and the d1rector concerned to be
void.

(3) Notwithstanding anything to the contrary contained in any
other law for the time being in force, every director holding such
directorship as is not consistent with the prov1S1ons of this sectlon

* shall, unless his appointment expires earlier, obtain within a period
" of one year from the commencement of this Act, the approval of

the Central Government to such appointment and if he fails to do
so, his appointment shall, on the expiry of the said period, become
void.

(4) The provisions of sub-sections (1), (2) and 3 shall as far
as may be, apply to partners of any firm which is an undertaking
within the meaning of this Act, as they apply to directors of com-
panies.

26. (1) Every undertaking to which this Part applies at the com-
mencement of this Act or to which the provisions of that Part
‘become applicable thereafter, shall, within sixty days from such
\cornmeyncer‘nént or the date on which that Part becomes first appli-
cable to it, or within such further time as the Central Government

‘may, on sufficient cause being shown, allow, make an application

(in such form and containing such particulars as may be presecribed)

to the Central Government for its registration as such undertaking,.

(2) The Central Government shall, on receipt of the application

_ referred to in sub-section (1), forthwith enter the name of the under-

taking in a register to be maintained for the purpose and issue to the
undertaking concerned a certificate of registration contammg such
particulars as may be prescnbed ,

50 Law—37.
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(3) Any undertaking which has ceased to be an undertaking to
which this Part applies may, at any time after such cesser, apply
to the Central Government for cancellation of the registration and
the Central Government may, after making such inquiry as it may
think fit, cancel the registration of such undertaking and notify such
cancellation in the Official Gazette.

Part B

. 27, (1) Notwithstanding anything contained in this Act or in any
other law for the time being in force, the Central Government may,
if it is of opinion that the working of an undertaking to which
Part A of this Chapter applies, is prejudicial to the public interest,
or has led, or is leading, or is likely to lead, to the adeption of any
monopolistic or restrictive trade practices, refer the matter to the
Commission for an inquiry as to whether it is expedient in the public
interest to make an order,—

(@) for the division of any trade of the undertaking by the
sale of any part of the undertaking or assets thereof, or,

(b) for the division of any undertaking or inter-connected
undertakings into such number of undertakings as the circums-
tances of the case may justify,

and the Commission may, after such hearing as it thinks fit, report
*0 the Central Government its opinion thereon and shall, where it
s of opinion that a division ought to be made, specify the manner
of the division and compensation, if any, payable for such division.

Explanation.—For the purposes of this section all activities
:arried on by way of trade by an undertaking or two or more inter-

~connected undertakings may be treated as a single trade.

(2) If the Commission so recommends, the Central Government
may, notwithstanding anything contained in any other law for the
time being in force, by an order in writing, direct the division of
any trade of the undertaking or of the undertaking or inter-connected
undertakings. ' '

(3) Notwithstanding anything contained in any other law for the
time being in force, the order referred to in sub-section (2) may
provide for all such matters as may be necessary to give effect to
the division of any trade of the undertaking or of the undertaking
or inter-connected undertakings, including,—

(a) the transfer or vesting of property, rights, liabilities or
obligations; '

(b) the adjustment of contracts either by the discharge or
reduction of any liability or obligation or otherwise; ’

(¢) the creation, allotment, surrender or cancellation of any
shares, stock or securities;

~ (d) the payment of compensation;

(e) the formation; or winding up of an undertaking or the
amendment of the memorandum and articles of association or
any other instruments regulating the business of any undertak-

ing;
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(f) the extent to which and the clrcumstances i Whlch & oy A@E!j

provisions of the order affecting an undertaking may be altered

by the undertaking and the registration thereof;

" (9) the continuation, with such changes as may be neces:
sary, of parties to any legal proceeding.

(4) Where the Central Government makes, or intends to make;
an order for any purpose mentioned in sub-section (3), it may, with
a view to achieving that purpose, prohibit or restrict the doing of
anything that might impede the operation or making of the order

and may impose on any person such obligations ds to the earrying

on of any activities or the safeguarding of any assets, as it may
think fit, or it may, by order, provide for the carrying on of any
activities or safeguarding of any assets either by the appointment
of a person to conduct, or supervise the conduct of, any such aetivi-
tles or in any other manner.

(5) Notwithstanding anything contained in any other law for the

time being in force or in any contract or in any memorandum or
articles of association, an officer of a company who ceases to hold

office as such in consequence of the division of an undertaking or -

inter-connected undertakings shall not be entitled to claim any com-
pensation for such cesser.

Part C

28. In exercising its powers under Part A or Part B of this Chap-
ter, the Central Government, or, as the case may be, the Commission,
shall take into account all matters which appear in the particular

circumstanees to be relevant and, among other things, regard shall

be had to the need consistently with the general economic p051t10n
of the country-—

(@) to achieve the production, supply and distribution, by
most efficient and economical means, of goods of such types and
qualities, in such volume and at such prices as will best meet
the requirements of the defence of India, and home and overseas

- markets; '

(b) to have the trade organised in such a way . that its
efficiency is progressively increased;

(c) to ensure the best use and distribution of men, materials
and industrial capacity in India;

(d) to effect technical and technological improvements in
trade and expansion of existing markets and the opening up of
new markets; '

(e) to encourage new enterprises as a countervailing force
to the concentration of economic power to the common detri-
ment;

(f) to regulate the control of the material resources 0'f. the
community to subserve the common good; and

(g) to reduce disparities in development between different
regions and more especially in relation to areas which have re-
mained markedly backward.
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29 Before making an order under this Chapter, the Central Gov-
ernment shall give a reasonable opportunity of being heard to any
person who is, or may be, in its opinion, interested in the matter

‘under the consideration of that Government.

30. (1) Where the Central Government is of -opinion that no
approval can be accorded under section 21 or section 22, or no order
under section 23 can be made; unless a further inquiry has been
held into the matter by the Commission, it shall refer the matter
to the Commission within sixty days from the date of receipt of
the notice under section 21, application under section 22 or the
proposal under section 23, as the case may be:

Provided that where further particulars in connection with any
such notice, application or proposal are called for by the Central
Government, the said period of sixty days shall be computed from

the date on which such further particulars are furnished to that
Government.

@) Where any notice, application or proposal under this Chapter
is referred to the Commission for an inguiry, it shall be the duty
of the Commission to make its report on the matter referred to it

* within n1nety days from the date on which the reference is received

by it, except where the Commission, for special reasons recorded by
it in writing, is of opinion that the report cannot be made by it
within the said period of ninety days.

- (3). Every notice, application or proposal in respect of which a
report has been submitted by the Commission to the Central Gov-
ernment shall be disposed of by that Government within sixty days

.. from the date of receipt of the report of the Commission.

(4) Every notice, application or proposal which has not been

- referred to the Commission, shall be disposed of by the Central

Investi-
gation
by Com-
migsion
of mono-
polistic
trade
practices,

Government within ninety days from the date on which such notice,
application or proposal, as the case may be, is received by it, except
where the Central Government, for special reasons recorded by it
in writing, is of opinion that the notice, application or proposal, as
the case may be, cannot be disposed of within the said period of
ninety days.

CHAPTER IV

MONOPOLISTIC TRADE PRACTICES

31. (1) Where it appears to the Central Government that one or
more monopolistic undertakings are indulging in any monopolisti¢
trade practice, or that, monopolistic trade practices prevail in respect
of any goods or services, that Government may refer the matter to

_the Commission for an inquiry and the Commission shall, after such

hearing as it thinks fit, report to the Central Government its find-
ings thereon.

(2) If as a result of such inquiry, the Commission makes a find-
ing to the effect that, having regard to the economic conditions pre-
vailing in the country and to all other matters which appear in
particular circumstances to be relevant, the trade practice operates
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or is likely to operate against the public interest, the Central Gov-
ernment may, notwithstanding anything contained in any other law
for the time being in force, pass such orders as it may think fit to
remedy or prevent any mischiefs which result or may result from
such trade practice.

Ty

(3) Any order made by the Central Government under this sec-
tion may include an order—

(a) regulating the production, supply, distribution or con-
trol of any goods by the undertaking or the control or supply
of any service by it and fixing the terms of sale (including
prices) or supply thereof;

(b) prohibiting the undertaking from resorting to any act
or practice or from' pursuing any commercial policy which pre-
vents or lessens, or is likely to pi‘event or lessen, competition
In the production, supply or distribution of any goods or provi-
sion of any services;

(c) fixing standards for the goods used or produced by the
undertaking;

(d) declaring unlawful, except to such extent and in such
circumstances as may be provided by or under the order, the
making or carrying out of any such agreement as may be speci-
fied or described in the order;

|
(e) requiring any party to any such agreement as may be
so specified or described to determine the agreement within suck
time as may be so specified, either wholly or to such extent as
may be so specified. :

32. For the purposes of this Chapter, a monopolistic trade prac- Mono- -
tice shall be deemed to be prejudicial to public interest if, hav- polistic
ing regard to the economic conditions prevailing in the country and tfrade

to all other matters which are relevant in the. particular circumsr"l;"fﬁgg%ﬁ
tances, the effect of the trade practice is or would be— be deem

; X . 1o be pre-
(¢) to increase unreasonably the cost relating to the pro- jygicia

duction, supply or distribution of goods or the performance of to public
any service; interest. .

(b) to increase unreasonably— .

(i) the prices at which goods are sold, or

(#) the profits derived from the production, supply or
distribution of goods or from; the performance of any ser-
vice;

(c) to reduce or limit unreasonably competition in the pro-
duction, supply or distribution of any goods (including their
gale or purchase) or the provision of any service;

(d) to limit or prevent unreasonably the supply of goods
to consumers, or the provision of any service;

(e) to result in a deterioration in the quality of any goods
. or in the performance of any service.
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CHAPTER V

HECISIRATION OF AGREEMENT RELATING TO RESTRICTIVE TRADE PRACTICES

33. (1) Any agreement relating to a restrictive trade practice fal-
ling within one or more of the following categories shall be subject
to registration in accordance with the provisions of this Chapter,
namely:—

(@) any agreement which restricts, or is likely to restrict,
by any method the persons or classes of persons to whom goods
are sold or from whom goods are bought;

(b) any agreement requiring a purchaser of goods, as a
condition .of such purchase, to purchase some other goods;

(c) any agreement restricting in any manner the purchaser
in the course of his trade from acquiring or otherwise dealing
in any goods other than those of the seller or any other person;:

(d) any agreement to purchase or sell goods or to tender
for the sale or purchase of goods only at prices or on terms or
conditions agreed upon between the sellers or purchasers;

" (e) any agreement to grant or allow concessions or benefits, -
including allowances, discount, rebates or credit in connection
with, or by reason of, dealings;

(f) any agreement to sell goods on condition that the prices

to be charged on re-sale by the purchaser shall be the prices

. stipulated -by the seller unless it is clearly stated that prices
lower than those prices may be charged;

(g) any agreement to limit, restrict or withhold the output
or supply of any goods or allocate any area or market for the
disposal of the goods;

. (h) any agreement not to employ or restrict the employ-
ment of any method, machinery or process in the manufacture
of goods;

(1) any agreement for the exclusion from any trade asso-
ciation of any person carrying on or intending to carry on, in
good faith the trade in relation to which the trade association
is formed; '

(j) any agreement to sell goods at such prices as would have
the effect of eliminating competition or a competitor;

(k) any agreement not hereinbefore referred to in this
section which the Central Government may, by notification in
the Official Gazette, specify for the time being as being one re-
lating to a restrictive trade practice within the meaning of this
sub-section pursuant to any recommendation made by the Com-~
mission in this behalf; ~

() any agreement to enforce the carrying out of any such
agreement as is referred to in this sub-section.
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(2) The provisions of this section shall apply, so far as may be,
in relation to agreements making provision for services as they
apply in relation to agreements connected with the production, sup-
ply, distribution or control of goods.

(3) No agreement falling within this section shall be subject to
registration in accordance with the provisions of this Chapter if it
is expressly authorised by or under any law for the time being in
force or has the approval of the Central Government or if the Gov-
ernment is a party to such agreement.

34. (1) For maintaining a register of agreements subject to regis-
tration under this Act and for performing the other functions im-
posed on him by this Act, there shall be appointed by the Central
Government an officer to be known as the Reg1strar of Restrictive

i, Trade Agreements.

4 (2) The Central Government may appoint as many persons as

(it thinks fit to be Additional, Joint, Deputy or Assistant Registrars
{ for the purpose of assisting the Registrar in the performance of his
functlons under this Act. :

i

¥ 35. (1) The Central Government shall, by notification in the Offi-
cial Gazette, specify a day (hereinafter referred to as the appointed
day) on and from which every agreement falling within section 33
shall become registrable under this Act:

Provided that d.iﬁ“erent days may be appointed for different cate-
~gories of agreements.

(2) Within sixty days from the appointed day, in the case
-of an agreement existing on that day, and in the case of an agree-
ment made after the appointed day, within sixty days from
the making thereof, there shall be furnished to the Registrar in
respect of every agreement falling within section 33, the following
particulars, namely:— )

(a) the names of the persons who are parties to the agree-
ment; and

(b) the whole of the terms of the agreement.

(3) If at any time after the agreement has been registered under
this section, the agreement is varied (whether in respect of the
parties or in respect of the terms thereof) or determined otherwise
than by efflux of time, particulars of the wvariation or determination
shall be furnished to the Registrar within one month after the date
of the variation or determination.

(D The partiquars' to be furnished under this section in resper
af an agreement shall be furnished—

() in so far as the agreement or any variation or deter-
mination of the agreement is made by an instrument ir writ-
ing, by the Droductmn of the orlgmal or a true copy of that
agreement; and

(b) in so far as the agreement or any variation or determi-
nation of the agreement is not so made, by the production of

Registrar
of restric.
tive trade
agree.
ments,

Registra-
tion of
agree-
ments.
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a memorandum in writing signed by the. person by whom the
particulars are furnished.

(5) The particulars to be furnished under this section shall
be furnished by or on behalf of any person who is a party to the
agreement or, as the case may be, was a party thereto immediately
hefore its determination, and where the particulars are duly fur-
nished by or on behalf of any such person, the provisions of this
section shall be deemed to be complied with on the part of all such
persons. h

Explanation I-—Where any agreement subject to registration
under this section relates to the production, supply, distribution or
control of goods or the performance of any services in India
and any party to the agreement carries on business in India. the
agreement shall be deemed to be an agreement within the meaning
of this section, notwithstanding that any other party to the agree-
ment does not carry on business in India. '

Explanation II.—Where an agreement is made by a trade as
sociation, the agreement for the purposes of this section shall
deemed to be made by all persons who are members of the associa-

tion or represented thereon as 1f each such person were a nartv te
the agreement.

Explanation III.—Where specific . recommendations, whether
express or implied, are made by or on behalf of a trade associatin»
to its members, or to any class of its members, as to the action to
be taken or not to be taken by them in relation to any matter affect-
ing the trade conditions of those members, this section shall applv
in relation to the agreement for the constitution of the association

- notwithstanding any provision to the contrary therein as if it con-

tained a term by which each such member and any person repre-
sented on the association by any such member agreed with the

association to comply with those recommendations and any subse-

quent recommendations affecting those recommendations.

36. (I) For the purposes of this Act, the Registrar shall keep

‘a register in the prescribed form and shall enter therein the pres-

cribed particulars as regards agreements subject to registration.

(2) The Registrar shall provide for .the maintenance of a special
section of the register for the entrv or filing in that section of such
narticulars as the Commission may direct, being— -

(a) particulars containing information.
which would, in the opinion of

the Commission, be .contrary
‘to the public interest;

() particiﬂars containing information as to any matter
- being information the publication of which, in the opinion of
the Commission, would substantially damage the

legitimate
business interests of any person.

the publication of
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(3) Any party to an agreement required to be reglstered under
section 35 may apply to the Registrar—

(1) for the agreement or any part of the agreement to be
excluded from the provisions of this Chapter relating to the
registration on the ground that the agreement or part thereof
bhas no substantial economic significance, or

(%) for inclusion of any provision of the agreement in the
special ‘section,

and the Registrar shall dispose of the matter in conformity with
any general or special directions issued by the Commission in this
“behalf.

CHAPTER VI

" CONTROL OF CERTAIN RESTRICTIVE TRADE PRACTICES

37. (1) The Commission may inquire into any restrictive trade
practice, whether the agreement, if any, relating thereto has been
registered under section 35 or not, which may come before it for in-

Investiga-
tion into
restrictive
trade :
practices

quiry and, if, after such inquiry it is of opinion that the practice is by Com-
prejudicial to the public interest, the Commission may, by order, Mission.

direct that—
“(a) the practice shall be discontinued or shall not be repeat-
ed; » ;
- (b) the agreement relating thereto shall be void in respect
of such restrictive trade practice or shall stand modified in res-
pect thereof in such manner as may be specified in the order.

(2) The Commission may, instead of making any order under this )
section, permit the party to any restrictive trade practice, if he so -

applies to take such steps within the time specified in this behalf
by the Commission as may be necessary to ensure .that the trade

practice is no longer prejudicial to the public interest, and, in any

such case, if the Commission is satisfled that the necessary steps have
been taken within the time specified, it may decide not to make any
order under this section in respect of that trade practice.

(3) No order shall be made under sub-section (1) in respect of—

(¢) any agreement between buyers relating to goods which
are bought by the buyers for consumption and not for ultimate
re-sale whether in the same or different form, type or specie oz
as constituent of some other goods;

(B) a trade practice which is expressly authorised by any
law for the time being in force.

(4) Notwithstanding anything contained in. this Act, if the Com-
mission, during the course of an inquiry under sub-section (1), finds
that a monopolistié undertaking is indulging in restrictive trade
practices, it may, after passing such orders under sub-section (1)
or sub-section (2) with respect to the restrictive trade practices as
it fnay consider necessary, submit the case along with its findings
" thereon to the Central Government with regard to any monopolistie
- trade practice for such action as that Government may take under
section 31,

50 Law—38,

L
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-é’ig;sg;np— 38. (1) For the purposes of any proceedings before the Commis-
to gig sion under section 37, a restrictive trade practice shall.be deemed to
public

interest.  Pe prejudicial to the public interest unless the Commission is satisfied
of any one or more of the following circumstances, that is to say—

~ (a) that the restriction is reasonably necessary, having re-
gard to the character of the goods to which it.applies, to protect
the publie against injury (whether to persons or to premises)
in connection with the consumption, installation or use of those:
goods;

(b) that the removal of the restriction would deny to the
public as purchasers, consumers or users of any goods, other
specific and substantial benefits or advantages enjoyed or likely
to be enjoyed by them as such, whether by virtue of the restric-
tion itself or of any arrangements or operations resulting there.
from;

_ (c) that the restriction is reasonably necessary to counter-

_ act measures taken by any one person not party to the agreement
with a view to preventing or restricting competition in or in
relation to the trade or business in which the persons party
thereto are engaged;

(d)' that the restriction is reasonably necessary to enable the
persons party to the agreement to negotiate fair terms for the
-supply of goods to, or the acquisition- of goods. from, any one

"~ person not party thereto who controls a preponderant part of
the trade or business of acquiring or supplying such goods, or
for the supply of goods to any person not party to the agreement
and not carrying on such a trade or business who, either alone
‘or in combination with any other such persons, controls a pre-
ponderant part of the market for such goods;

\

(e) that, having regard to the conditions actually obtaining
or reasonably foreseen at the time of the application, the re-
moval of the restriction would be likely to have a serious and
persistent adverse effect on the general level of unemployment
in an area, or in areas taken together, in which a substantial
proportion of the trade, or 1ndustry to which the agreement
velates is situated;

(f) that, having regard to the conditions actually obtaining
nr reasonably foreseen at the time of the application, the re-
moval of the restriction would be likely to cause a reduction in
the volume or carnings of the export business which is substan-

“tial either in relation to the whole export business of India or
in relation to the whole business (including export business) of
the said trade or industry;

(9) that the restriction is reasonably required for purposes
in connection with the maintenance of any other restriction ac-
cepted by the parties, whether under the same agreement or
under any other agreement between them, being a restriction
which is found by the Commission not to be contrary to the
public intérest upon grounds other than those specified in this
paragraph, or has been so found in previous proceedings before
the Commission; or
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(h) that the restriction does not directly or 1nd1rect1y res-
trict or discourage competition to any material degree in any
relevant trade or industry and is not likely to do so,

and is further satisfied (in any such case) that the restriction ig not
unreasonable having regard to the balance between those circums-
tances and any detriment to the public or to persons not parties to
the agreement (being purchasers, consumers or users of goods pro-
duced or sold by such parties, or persong engaged or seeking to be-
come engaged in the trade or business of selling such goods or of
producing or selling similar goods) resulting or likely to result from
the operation of the restriction.

(2) In this section “purchasers”, “consumers” and “users” include
persons purchasing, consuming or using for the purpose or in course
of trade or business or for public purposes; and references in this
section to any one person include references to any two or more

. persons being inter-connected undertakings or 1nd1v1duals carrylng

on business in partnership with each other,

39, (1) Without prejudice to the provisions of this Act with res-
pect to registration and to any of the powers-of the Commission or
of the Central Government under this Act, any termi or condition
of a contract for the sale of goods by a person to a wWholesaler or re-
tailer or any agreement between a person and a wholesaler or re-
tailer relating to such sale shall be void in so far as it purports to
establish or provide for the establishment of minimum prices to be
charged on the re-sale of goods in India. :

(2) After the commencement of this Act, no supplier of goods
whether directly or through any person or association of persons
acting on his behalf shall notify to dealers or otherwise publish on
or in relation to any goods, a price stated or calculated to be under-
stood as the minimum price which may be charged on the re-sale
of the goods in India.

(3) This section shall apply to patented articles (including articles

‘made by a patented process and articles made under any trade

mark) as it applies to other goods and notice of any term or con-
dition which is void by virtue of this section or which would be so
void if included in a contract of sale or agreement relating to the

Special
conditions
for avoid..
ance of
conditions
for main-
taining
re-sale
prices.

sale of such article shall be of no effect for the purpose of limiting =

the right of a dealer to dispose of that article without infringement
of the patent or trade mark, as the case may be:

Provided that nothing in this section shall atfect the validity as -

between the parties-and their successors, of any term or condition
of a licence granted by the proprietor of a patent or trade mark
by a licensee under any such licence or of any assigniment of a patent
or trade mark, so far as it regulates the price at which -articles
produced or processed by the licensee or the assignee may be sold
by him., _ ;

Explanation.—In this section and in section 40, the term
“supplier”, in relation to supply of any goods, means a person who
supplies goods to any person for the ultimate purpose of re-sale and
includes a wholesaler, and the term “dealer” includes a supplier

and a retailer.
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40. (1) Without prejudice to the provisions of this Act with. res-
pect to registration and to any of the pcwers of the Commission or
of the Central Government under this Act, no supplier shall with-
hold supplies of any goods from any wholesaler or retailer seeking
fo obtain them for re-sale in India on the ground that the whole-
saler or retailer—

(a) has sold in India at a price below re-sale price, goods
obtained, either directly or indirectly, from that supplier, or
has supplied such goods, either directly or 1nd1rec’c1y, to a third
party who had done so; or

(b) is likely if the goods are supplied to him to sell them
in India at a price below that price or supply fthem, either
directly or indirectly, to a third party who would be likely to
do so.

(2) Nothing contained in sub-section (1) shall render it unlawful
for a supplier to withhold supplies of goods from any wholesaler or
retailer or to cause or procure another supplier to do so if he has
reasonable cause to believe that the wholesaler or the retailer, as
the case may be, has been using as loss leaders any goods of the
‘same or a similar description whether obtained from that supplier

- or not,

(3) A supplier of goods shall be deemed to be withholding sup-
plies of goods from .a dealer if he— :

(a) refuses or {fails to supply those goods to the order of the
dealer;

(b) refuses to supply those goods to the dealer except at
prices, or on terms or conditions as to credit, discount or other
matters which are less favourable than those at or on which he
normally supplies those goods to other dealers carrying on busi-
ness in similar circumstances; or

(¢) treats a dealer, in spite of a contract with such dealer
for the supply of goods, in a manner less favourable than that in
which he normally treats other dealers in respect-of time or
methods of delivery or other matters arising in the performance
of the contract.

(4) A supplier shall not be deemed to be withholding supplies of
goods on any of the grounds mentioned in sub-section (1), if, in
addition to that ground, he has any other ground which alone would
entitle him to withhold such supplies.

Explanation I.— “Re-sale price”, in relation to sale of goods cf any
description, means any price notified to the dealer or otherwise pub-
lished by or on behalf of the supplier of the goods in question
(whether lawfully or not) as the price or minimum price which is
to be charged on, or is recommended as appropriate for, a sale of that
description or any price prescribed or purporting. to be prescribed
for that purpose by any contract or agreement between the whole-
saler or retailer and any such supplier.

Explanation II—A wholesaler dr retailer is said to use goods as
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loss leaders when he re-sells them otherwise than in a genuine ‘seas p,)
sonal or clearance sale not for the purpose of making a profit on the
re-sale but for the purpose of attracting to the establishment at
which the goods are sold, customers likely to purchase other goods
or otherwise for the purpose of advertising his business.

41. (1) The Commission may, on a reference made to it by the Power of
Registrar or any other person interested, hy order, direct that goods Gomis-
of any class specified in the order shall be exempt from the operation exempt
of sections 39 and 40 if the Commission is satisfied that in default of particular
a system of maintained minimum re-sale prices applicable. to those classesof

goods
goods— from

sections
(a) the quality of goods available for sale or the varieties of 39 and40.
goods so available would be substantially  reduced to the
detriment of the pubhc as consumers or users of those goods, or

R R -

(b) the prices at which the goods are sold by retail would,
in general and in the long run, be increased to the detriment of
the public as such consumers or users, or '

(c) any necessary services actually provided in connection -
with or after the sale of the goods by retail would cease to be
so provided or would be substantially reduced to the detriment
of the public as such consumers or users,

(2) On a reference under this section in respect of goods of any

.ctass which have been the subject of proceedings before the Com-

mission under section 31, the Commission may treat as conclusive
any evidence of fact made in those proceedings.

CHAPTER VII

POWER TO OBTAIN INFORMATION AND APPOINT INSPECTORS

42. (1) If the Registrar has reasonable cause to believe that any power ot
person is a party to an agreement subject to registration under sec- Registrar
tion 35, he may give notice to that person requiring him within such foobtain
time, not less than thirty days, as may be specified in the notice, to ;;?:{;n_
notify to the Registrar whether he is a party to any such agreement
and, if so; to furnish to the Registrar such particulars of the agree-
ment as may be specified in the requisition,

(2) The Registrar may give notice to any person by whom parti-
culars are furnished under section 35 in respect of an agreement or
to any other person being a party te the agreement requiring him to
furnish to the Registrar such further documents or information in
his possession or control as the Registrar miay consider expedient for
the purpose of, or in connection with, the reglstratmn of the agree-
ment, : S T SAEL T LA NS e

(3) Where a notice under this section is given to a trade associa-
tion, the notice may be given to the secretary, manager or other
similar officer of the association and for the purposes of this section
any such association shall be treated as a party to an agreement to
which members of the association, or persons represented on the
association by those members, are parties as such:
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9" If the particulars called for under subssection (1) or sub-
section (2) are not furnished, the Commlssmn may, on the apphca-
tion of the Registrar,—

(a) order the person ko(r, as the case may be, the association
to furnish those particulars to the Registrar within such time as
may be specified in the order, or

(b) authorise the Registrar to treat the particulars contain-
ed in any document or information in his possession as the
particulars relating to the agreement, or

(¢) in case the Commission is satisfied that the failure to
furnish the particulars is wilful, make an order- restraining
wholly or partly the parties to the agreement from acting on
such agreement and from making any other agreement to the
like effect.

43. Notwithstanding anything contained in any other law for the
time being in force, the Central Government may, by a general or
special order, call upon any undertaking tc furnish to that Govern-
ment periodically or ag and when required any information concern-
ing the activities carried on by the undertaking, the connection
between it and any other undertaking, including such other informa-

tion relating to its organisation, business, cost of production, conduct, -

trade practice or management, as may be prescribed to enable that
Government to carry out the purposes of this Act.

44, (1) The Central Government may, if it is of opinion that there
are circumstances suggesting that an undertaking is indulging in any
monopolistic or restrictive trade practice or is, in any way, trying to
acquire any control over any dominant or inter-connected under-
taking, appoint one or more inspectors for making an investigation
into the affairs of the undertaking.

(2) The provisions of section 240 and section 240A of the Com-
panies Act, 1956, so far as may be, shall apply te an investigation
made by an inspector appointed under this section as they apply to
an investigation made by the inspector appointed under that Act.

CHAPTER VIII

OFFENCE3 AND PENALTIES

45. If any person contraveneg the provisions of section 21 or any
order made thereunder, he shall be punishable with fine which may
extend to rupees one lakh.

46. If any person contravenes the provisions of section 22 or sec-
tionn 23 or section 24 or section 27, he shall be punishable with fine
‘which may extend to rupees one lakh, and where the offence is a
continuing one, with a further fine wh1ch may extend to one thousand

rupees for every day, after the first, during which such contraven-
tion continues.

1 of 1956,
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47. If any person contravenes, without any reasonable excuse, Penalty
the provisions of section 25 he shall be. punishable with fine which for con.
may extend to two thousand rupees, and where the offence is a traven=
continuing one, with a further fine which may extend to two tonof

hundred rupees for every day, after the first, during which such section 25.
contravention continues.

48, (1) If any person fails, without any reascnable excuse, to Penalty
register an agreement which is subject to registration nnder this Act, for failure
he shall be punishable with fine which may extend to five thousand t;g; eeeg-lster
rupees, and where the offence is a continuing one, with a further ments.
fine which may extend to five hundred rupees for every day, after

the first, during which such failure continues.

(2) If any undertaking, to which Part A of Chapter 111 applies,
fails, without any reasonable excuse, to make an application under

section 26, to register itself as an undertaking to which that Fart
applies, then,—

(@) the undertaking, where it is a company, or
(b) every partner of the undertaking, where it is a firm, or

: t
(¢) where it is not a company or a firm, every peérson who
owns or controls the undertaking,

shall be punishable with fine which may extend to one thousand
rupees, and where the offence is a contmulng one, with' a further
fine which may extend to fifty rupees for every day, after the first,
during which such failure continues.

" 49. (1) If any person fails, without any reasonable excuse, to F enalty
furnish any information required under section 43 or to comply with O(;;I‘aneﬁ
any notice duly given to him under section 42, he shall be punishable i, pelation
with imprisonment for a term which may extend to three months, to fur-
or with fine which may extend to two thousand rupees, or with nishing
both, and where the offence is a continuing one, with a further fine (;fl;?fg;'
which may extend to one hundred rupees for every day, after the’ '
first, during which such failure continues. '

(2) If any person, who furnishes or is required to furnish any»
particulars, documents or any information—

(a) makes any statement. or furnishes any document which
he knows or has reason to believe to be false in any material
particular; or

(b) omits to state any material fact knowing it to be
material; or

(¢) wilfully alters, suppresses or destroys any document’
which is required to be furnished as aforesaid,

he shall be punishable with imprisonment for a term which may
extend to six months, or with fine which may cxtend to five thousand
rupees, or with both,
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50. If any person contravenes any order made under section 13
or section 31 or section 37, he shall be punishable with imprisonment
for a term which may extend to six months, or with fine which may
extend to five thousand rupees, or with both, and where the offence
is a continuing one, with a further fine which may extend to five

hundred rupees for every day, after the first, during which such
contravention continues.

51. If any person contravenes the provisions of section 39 or sec-
tion 40, he shall be punishable with imprisonment for a terml whlch
may extend to three months, or with fine which may extend to ﬁve
thousand rupees, or with both.-

52, If any person discloses an 1nformat10n in. contraventlon of
section 60, he shall be punishable with 1mprlsonment for a term
which may extend to six months, or with fine which may extend
to five hundred rupees, or with both

53, (1) Where an offence under this Act has been committed by
a company, every person who, at the time the offence was committed,
was in charge of, and was responsible to,” the company for the con-

‘duct of the business of the company, as well as the company, shall

be deemed to be guilty of the offence and shall be liable to be pro-
ceeded against and punished accordingly: . . oD

Provided that nothing contained in this sub-section shall rendér
any such person liable to any punishment if he proves that the offence
was committed without his knowledge or that he had exercised all
due diligence to prevent the commission of such bffence,

2) Notwithstanding anything contained in sub—_’section (1), where
an offence under this Act has been committed by a company and
it is proved that the offence has been committed with the consent
or connivance of, or is attributable to any neglect on the’ part of
any director, manager, secretary or other officer of the company,
such director, manager, secretary or other officer shall also be deem-
ed to be guilty of that offence and shall be hable to be proceeded
against and punished accordingly. -

Explanation—For the purposes of this section—

(a) “company” means a body corporate and includes a firm
" or other association of individuals; and

(b) “director” in relation to a firm, means a partner in the
firm.

CHAPTER IX
MISCELLANEOUS
54. (l) The Central Government may, while—
(a) according any approval sanction, permission, conﬁrma-
~ton or ‘recognition, or

(b) giving any direction or issuing any order, or



it thinks’ fit.. : . - _ R Ast.

5 of 1908,

45 ot 1880,

5 of 1898,

P L : 5O
_ L P UODR
Vi, ”W:, CATB >

oF 1969] Monopalies and Restrictive Trade Practices 289
~-i(e)::granting .any: exemptlonw  Limitations
‘ under thxs Act m relatlon to any matter, 1mpose_such condltlons and

' - restric-
: lnmtatlons or restr1ct1ons as it may. think fif. . Hons on

(2) The Central Government shall:have ‘the: pOWer to modify any @pprovals,

scheme of ﬁnance submltted to it under thls Act in such manner as etc,, given
under the .

(3) It any cond1t1on 11mltat10n or restrlctmn unposed by . "’the
Central Government under sub-section, (1) or any ‘term of a schemé
of finance, as modified under sub-section (2), is contravened, ".the
Central Government may rescind or withdraw the approval sanction,
permission, confirmation, recognition, direction, order or exempt1on
made or granted by it.

55. Any person aggrieved by any order made by the Central Gov- Appeals.
ernment under Chapter III or Chapter IV, or, as the case may be, or
the Commission under section 13 or seetion 37, may, within sixty. days
from the date of the order, prefer an appeal to the -Supreme Court .. -
on one or more of the. grounds spec1ﬂed in- sectlon 100..0f. the Code
of Civil Procedure 1908.

56. No court inferior to that of a Presidency Magistratel or a -T'urié:di
Magistrate of the first class shall try any offence under this Act. miﬁto

s try :
. Lo oﬁences
'57. .No. court shall take coo‘mzance of any : “
under thls Act except on a report in wrltlng _
such offence made by a person who is & publlc servant as Ldeﬁned
in seetion 21 of the Indian Penal Code. ST

58. Notw'lth'standmg'anythmg contained in sectlon 32 of the
Code of Criminal Procedure, 1898, it shall be lawful for any Pres1-
dency’ Mag‘rstrate or any Magistrate of the first class to pass any-
sentence authorised by this Act in-excess of ‘his powers’under $6¢% ephanced
tlon 32 of the said Code. . , ) . penaities.

dence before the Comrmssmn shall" sub3ect hnn to; or'be
him in, any civil or criminal proceeding except’ a ‘proseciition - for
giving false evidence by such statements:

garding
state~

Previded that the statement-—

(a) is miade in respect ‘to & questlon which he is requlred
by the Commxssmn to answer; and

(’b) is relevant to the subject-matter of the 1nqu1ry

60 (1) ‘No - 1nf0rmat10n relating to any: undertakmg, bemg an Restnc-
information which ‘has been obtained by -©of on behalf~of the Com- tionon
mission: for. the purposes of this:Act; shall, - without “the: previoug disclosure

o . ‘s of jinfor-
permission in writing of the owner for the time being cf the under- mation,
taking, be disclosed otherwise: than in comphance wrth cr for the . )
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(2) Nothing contained in sub-section (1) shall apply to a dis-
closure of an information made for the purpose of any legal pro-

ceeding pursuant to this Act or cf any criminal proceeding which
may be taken, whether pursuant to this Act or otherwise, or for

' the purposes of any report relating to any such proceedmg

61. The Central Government may at any time require the Com-
mission to submit to it a report on the general effect on the public
interest of such trade practices as, in the opinion of that Govern-

~ ment, either constitute or contribute to monopolistic or restrictive

trade practices or concentration of econtomic power to the com-
mon detriment;

62. The Central Government shall cause to be laid before both
Houses of Parliament an annual report, and every report which
may be submitted-to it by the Commission from time to time,
pertaining to the execution of the provisions of this Act.-

63. Every member of the Commission, the Director and the
Registrar, and every member of the staff of the Commission, and of
the Director and the Registrar, shall be deemed, while acting or pur-

~ porting to act in pursuance of any of the provisions of this Act, :
" to be public servants within the meaning of section 21 of the Indian

Pratec-
tion of
action
taken in
good faith.

Penal Code.

against the Commission or.any member, officer or servants of the
Commission, the Director, the Registrar or any member of the staff
of the Director or the Registrar in respect of. anything which is in
good faith.done or mtended to be done under thig Act.

(2) No suit shall be maintainable in any civil court against the
Central: Government or any officer or employee of that Government

45 of 1860,
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64. (1) No suit, prosecution or other legal proceedings shall lie ‘

) for- any:.damage caused by anything done under, or in pursuancé |

Inspection

of, and
extracts '
Erom, the
register.

of any provisions of, this Act.

B .
65. (1) The register, other than the special section, shall be open
to public inspection during such hours and subject to the payment
of such fees, not exceeding rupees twenty-five, as may be prescribed.

(2) Any person may upon the payment of such fee, not exceeding
rupee one, for every one hundred words, as may be prescribed, re-

quire the Registrar to supply to him a copy of, or extract from, any

particulars entered or filed in the register, other than the special
section, certified by the Registrar to be a true copy or extract.

" (3) A copy of, or extract from, any document entered or filed in
the register certified under the hand of the Registrar or any officer

authorised to act in this behalf shall, in all legal proceedings, be -

admissible in evidence as of equal validity with the original.
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@8. (1) The Commission may make regulatlons for the ef.‘ﬁment Powg%‘to-

make
performance of its functions under this Act. regula-

(2) In particular, and without prejudice to ’che generahty of the tions,
foregoing provisions, such. regulations may provmle for. all or any
of the following matters, namely:—

0 .
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(a) the conditions of service, as approved by the Central\
Governiment, of persons appointed by the Cotninission;

: (b) the issue of the processes to Government and-to-other
persons and the manner in which they may be served;

(c¢) the manner in which the special section of the register
shall be maintained and the particulars to be entered or filed
therein;

(d) the duties and functions of the Registrar- and the
Director;

(e) the payment of costs of any proceedings i)efore the
Commission by the parties concerned and the general procedure
- and conduct of the business of the Commission;

(f) any other matter for which regulations are required to
be, or may be, made under this Act.

67. (1) The Central Government may, by notification in the Offi- Power ta

cial Gazette, make rules to carry out the purposes of this Act. Tlfl];:

(2) In particular, and without prejudice to the generality of the
- foregoing power, such rules may provide for all or any of the fol-
lowing matters, namely:—

(a) the form and manner in which notices may be given or
applications may be made to it under this Act and the fees pay-
able therefor;

(b) the particulars to be furnished under this Act and the
form and manner in which and the intervals within which they
may be furnished;

{c) the conditions of service of members of the Commission
and the Registrar;

(d) the places and the manner in which the register shall
be maintained by the Registrar and the particulars to be entered
therein; '

(e) the fees payable for inspection of the register and for
obtaining certified copies of particulars from the register;

() the travelling and other expenses payable to persons
summmoned by the Commission to appear before it;

.(,g) the criterion to be adopted for determining the circums-
stances in which conditions or matters enumerated in sectiong 21,
23 and 25 shall be considered to exist;

(h) any other matter Wthh is required to be, or may be,
~ preseribed.
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